CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

O.A. 14/93

Thursday, the thirteenth day of January, 1994

MR. N. DPIARMAOAN MEMBER (JUDICIAL)
/ MR. S. KASIPAN{JIAN MEMBER (ADMINISTR’&TIVE)_

1. R. Manickam. 53 A Kuditheru
Mdrutheer P.0. Kullthala Taluk
639107-Trlchy Dte

2. V.,Faramas;van, 2/42, Mele Manathittai
~  Karur MeinRead,Manathittai P.0Q.
Kulithalai T.Ke Trichy District.

3¢ V. Kaliamvorthy, Paahangeveri,
Pattavaithalai P.O. Trichy TK Dte

4. P. Subramaniam, D Ne.l1l/15
- valayapalayam,East Street,
Krishna Rayapuram,Kulithalail TK
639102 » , Applicants
By Advecate Mr. P. Sivan Ppillai
VS
1+ The Unien @f India threugh the
General Manager,S@uthern Railway
Madras-3

2. The Divisional PersennelOfficer,
- Seuthern Railway, Palghat Respendents '

By Adwcate Mr. M.C. Cherian
ORDER

MR o No DHARMADAN

Applicants are casual labourers whe worked gnder.the
PWI/TP in the Palghat Divisien of the Southern Railway.
They have given details of the earlier services - - -
in para 1 @fwﬁhe original applicetion. They élse contended
that they are eligible fer getting temporary status in |
the light ef the pmvismnis of Para 2004 of the Indian
Railway Establishment Manual frem 24. 11.88,28.12.89,22.11.83
and_v2.3"-1.‘2-89, .resbegti‘vely- However, no order was issued
by, the Railway granting them temporary status. They were
net given any engagement from 18.2.90. Annexure A-1 is
@ jeint representation submitted te the General Mam ger
Southern Railwdy, Madras when he visited Pattaivaithalai '
Stati@n. Annexure A 2 is alse a- jeint representation.

submltted by the upplxcdnts en 10.7.91. These represen-

/
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tatiens have net beén disposed of sé far.

2 Respondents have admitted the prier serviceSeof the
applicant as submitted thé applicants in the eriginal
app;icati@n'but they have contended that the applicants Were
retrenched for want of works theré wasvinterhittant breaks
in service during the period of their w rke. .They also
deﬁie@ the ci@im of the applieants that they are granted
temporary status. | | .

3. Similar case was disposed of by this Tribunal in

Q.A. 57/93 by its judgment dated 11,11.93 with a direction
to fhe Geéggal Manager48®uthern Railwayq In‘the>light of
the abeve decisian, learned~caunsel for applicant submitted

that this case can alse be disposed of particuxarly when
o5 A2

.Annexure-A‘/representatiensinepending. The learned

9
counsel for respeondents Subml_.tted..t.hat these representations

are net received by the General M§néger. However, whether
the representations haw been received by the first
reSpéhdent'ar not, havingreéard to. the facts stated in the
original ippllCitl@ﬁ and the contentions raised by the

respandents in=the>rep1y, we_are of the view.. that the

_erlglnal appliCdtman deserves c@nSLQeratxen by the General

Manager. If the first respondent: has net received the

representationgsAnnexuce Aulvand A-2, can be treated as

 the representatlans submltted by the applicdnts stating

their grlevance f@r c@nSiderati@n- Accerdingly, we direct
the first resp@ndent to CQnsider Annexure A~l1 aml A-2

representations in the light of P;ra 2004 of the India

' Railway Establishment Manual within a peried ef feur menths

f;gmdphe_dateeﬁ‘reqaipt of this judgment. Wé-ﬂlge-directtthe
léarned counsel for respondents te ferwird a cepy of the
e:iginal.&Pplieétion;to the first respendent -te endble him

to aispesa~®f the representétian as directed abeve.

'™ There shall be no order as te cests. .
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